IN THE CENTRAL MMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
’ " AT HYDERABAD
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ORIGINAL APPLIC ATION NO.615/95

DATE __OF __DRDER _: _25-02-1998,

T — g S T A S e e ) —— e i o o e

Between :-
M.Nataraja Mudali

sss Applicant
And d

1. The Director,
Advance Training Ipstitute,
Vidyanagar, Hyderabad.

2. Vhe DPC Chairman,

- Advance Traiming Institute,

Vidyanagar , Hyderabad.

3. The Pirector of Training
DGE & 7, Ministry of Labour,
Shram .Shakthi Bhawan,
New Delhi -~ 110 001,

++e Respondents

Coungel for the Applicant : Shri T.Lakshmi nar ay ana

~ Counsel for the Respondents : Shri Kota Bhaskara Rao, Addl.CGSC

CORAM:
THE HON'BLE SHRI RAR ANGARAJAN :  MEMBER (A)
THE HON'BLE SHRI 8.5.JAI PARAMESHWAR ¢ MEMBER (J)

(0rder per Hon'ble Shr i R.Rangarajan, Member (A) ).
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" (Drder per Hon'tle Shri R.Rangarajan, Member (A) ).

Heard Sri Venkata Ranga Das for Sri T.Lakshminarayana,

coungsel for the applicant and Sri Kota Bhaskara Rao, standing

counsegl for the respondents,

2. No reply has been filed in this OA though the A was filed on

4"’5-95 []

.‘3' "The applicant in this O.A. submits that he is the ssnior most
Assistant Store Keeper. +hs counsal for the gplicant submits that
the post of Stara‘Keepar is a promotional post from the cadre of
Asst.Store Kesper. He is not able to say Wwhether the poét is to bs

filled by promotion or by dirsct recruitment or partly by diract

recruitment or by direct recruitment .in case the promotion cannot be

given to a lower category person. lhe recruitment rule snclosed te

the 0.A. is not upto dats. Hence we are left with no other alternat‘w

axcept to give the following direction :-

if an_gldment of promotion is involvad and

if zthe.épplicent is semior most person for con-
'sideration in tha fesder cetegory fPor posting
as Stara Kaeper and he fulfills all thse condi-
tions raqu;tﬁd for conelderation for the post
of Stors Kegper, his case must be considsred %A;A

in accordanc. with the . laufﬂfwnéauw-ﬁnﬁ peiv

-

4, With the aboue dlrectzon. the D.A. }s disposed of. In this
cunnecﬁion Wwe express our anquiéh in the failure of the departmant
to file the reply in tha‘small case esven after the lapsa‘of 2 years
9 months from the date of filing of this DA. Remarks of ours shuuld‘

- ot

be put up to the respondents whise remarks on thisL?huuld be communi=

cated to the Bench within 45 days from the date of receipt of a copy
z_/{’ 13 B/ ' L . . ....3-.
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of thls nrdar. No order as to costs.

(B.5.3A1-P RAMESHUAR) (R.RANGARAD AN)
’é/f/,,f”ﬂembar (3) Mamber (A)
85 '
1"

chtated in Dgan Court.
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Copy to:

1.

2.

4,

5.

b.

7.

The Director, Advance Traiming Institute, i
Vidyanagar, Hydarabad. |

The DPC Chairman, Advanca Training Institute,
Vidyanagar, Hyderabad, '

SRTam srakerw.0f Trdining, JGE & T, Min.of Labour,

——— s ¥

One copy to Mr.T.lakshminarayana, Advocats,CAT,Hydaranags ——— —— _
Ong copy to Mr,K.Bhaskara®aoc,Addl.CGSC,CAT,Hydsrabad,
One copy to D.R(A),CAT,Hydecabad,

One duplicats copy.
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